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GUJARAT ACT No, IX OF 1863-—An Act to suspend the operation . of . 23—%
oeriain provisions of the Gujarat Pancha yats Act, 1981 and to reconvert
cortain local areas declared az magars Or grams into mummpal districts

The foltowing *Act of the Gujarat Legislature, havipg been assentzd to by ;the
President on the 2nd February 1963, is hereby published” for general

4nformation,
M. G. MONANI,

Secretary to the Government of Gujarat,
Legal Department.

- GUIARAT ACT NO. IX OF 1963.

(Flrs! published, after having received the assent of rhe President in the L

“ Gujarar Govemmem Gazerre " on the 5th Fébruary 1963).

An Act to SuSpeIld the operanon of certain provisions of the Gu]arat Panchayats
Act, 1961 and to reconvert certain local areas declared as nagars- -
or grams into municipal districts.

Itis hereby_ enacted m the Tturtecnth year of the Repubhc et Indxa u -

follom —
23

1V-E1pre—9 (Lino)
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Short title. 1. This Act may be called .the-Gujarat Panchayals (Suspension of Prowsxons
and Reconversion of certain local areas into Munricipal Districts) Act, 1962.

Definitions 2. In this - Act, unless the- context ofherwiss requires—

- (1) *“Municipal Act™ means—

() in the Bombay area:.of the: State- of- Gujarat. the . Bombay- Dlgmctﬂom
1901

Musicipal Act, 1901, and

@) in the Saurashtra area: of the- State of Gulamt. the Bombay District g,

Municipal Act, 1901 as adapted and applied to that area: {;{,{f

(2)  “municipal district” means a mummpal district within the meanmg of
~ the municipal Act;

: '(3).<‘-.p:indpa1 Act” means the Gujarat Panchayats Act, 1961; Gai.
VI of

(4) “Proclamation of Emergency” means the Proclamation of Emcrgency

issued uonder clavse (1) of arttcle 352-of the Constitution on the 26th Qctober
1962; _

(5) “relevant notification” means a notificatior, issued uader section 9 of
the principal Act, specified in the Schedule;

()] “Séhedule" -means the Schedule appended to this Act.

Suspension of 3 Notwithstanding anything contained in the principal Act, the operation of
provisions of thoge provisions of the principal Act which have been brought into force before
principal Aot. the. commencenent of this Act shall be suspended for the period during which

the Proclamation of Emergency is in force and thereafter for such period not .

exceeding six months as-the State Government may by notification in the Oﬂ:‘cral -

- Gazette appoint. in this behalf.

Jortain local 4, (I) Notwithstanding. anything contained in the:principal Act, every local area
','?:.:';;1’:3 which has been declared to be a nagar or gram under a relevang notification and was '
onsequences wholly or parﬂy within & municipal Aistrict 1mmcd1ate]y before the lssue of any
bereof. such notification shall, along with any area included therein after the jssue of
such motification but before the date of the commencement of this Act, -

cease to be:such.nagar or, as the case may be, gram.

(2) Notvmhstandmg anythmg conigined in the prmclpal Act. the  Munici-
* pal Act or ‘any other law for the time being in force, in the case of each locali

area to which sub-section (I) applies, with effect on and from the date of the com: *

mencement of this Act the following consequences shall ensue namely ; —-

¢
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() ‘so much area of the local area as was included in a inunicipal district
(héreinafter Teferred to as “the municipal area”) immediately before the date of
issue of the relevant notification shall constitute a municipal district to be
known, by the same name by which it was known before the. issue of the
notification and the municipality or, as the case may be, the appointment of an

* administrator subsisting under the Municipal Act immediately before the issue
" of such motification shall stand revived; )

(@ all persons holding office as members of the ‘interim panchayat in res-
pect of the municipal area under section 307 of the principal Act immediately
before the date of commencement of this - Act ' (hereinafter referred to
as “the said date”) shall be deemed to hold office as councillors of the muni-
cipality so revived and the persons holding office as Sarpanch or' Chairman
and as Upa-Sarpanch or Vice-Chairman of the interim panchayat immediately
before the said date shall be deemed respectively to be the President and Vice-

" President of the municipality: the councillors, President and - Vice-President
'so holding office shall continue to hold office for the period for which they
would have held office under the Municipal Act had the interim panchayat
not been constituted under section 307 of the principal Act;. .

(@#in if in respect of the municipal area, the "appointment of an administ-
fator has been made or continued under the prircipal Act, such appointment
shall be deemed to have been made and continuéd under the Municipal Act
and shall be subject to the provisions of that Act: ‘

(iv) the unexpended balance of the gram fund, or as the caso’ may be,
nagar fund and property (including arrears of rates, taxes and fees) belonging
to the interim panchayat and all rights and powers which before the said-date
vested in the interim panchayat shall subject to all charges and liabilities affect-
ing the same, vest in the municipality so revived réspectively as the municipal
fund and property; o _ o .

' (v) any appointment, notification, notice, tax, fee, cess, order, scheme,
" * tficence, permission, rule, by-law or form made, issued, imppsed or granted or
deemed to have been made, issued, imposed or granted in respect of the muni-
cipal area under the principal Act shall be deemed to have been made, Isyed;
imposed or granted under the Municipal Act and shall continue in force yntil
it is superseded or modified by any other appointment, notification, notice, tag,
fee, cess, order, scheme, licence, permission, rule,, by-law or form made,'i'sﬁq&j‘_
imposed or granted under the Municipal Aet; o

- . (vD) all budget estimates, assessments; agsessment -lists, valuations or meas
surements made or authénticated or deemed to have been made or authenticnted
under the principal Act, in respect of the -municipal area- shall be -deemed to
have beén made or authenticated under the Municipal Act; .- '

L (vify all debts and obligations, incurred or deemed to have been mqqrmd
and all contfacts made or deemed to have been made by or on behalf of the
uderim panchayat in respect of the municipal area and subsisting on the said
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- date shall be deemed to have been incurred and made by or on behalf of the
municipality so revived in exercise of the powers: conferred on it by or under
the Mumclpal Act

(vm'} -all ofﬁcers and servants in the employ of the interim panchayat im-
f‘medtate]'y before the said date shall be officers and servants in the employ of
the mumcnpahty so revived under the Municipal Act and shall receive salaries
and allowances and be subiect to the conditions of service to which they were

- entitled or subject immiediately before thc said date:

Provided that 1t shall be competent to the municipality, subject however to : ;
the prévious sanction of the State Government, to discontinue the services of I
any officer or servant who, in its opinion, is not necessary or suitable to the
requirements of the service of the municipality, after giving such officer or ser-
vant such notice as is required to be given by the terms of his employment,
ahd every officer or sérvant whose services are discontinued shall be entitled
to such leave, pension, provident fund and gratuity as he would have been en-
titled to take or receive on being invalided out of service as if the interim
panchayat, in the employ of which he was, had not ceased to exist:

(fx) - all proceedings from thie municipal area pending at the said date before
the: interim panchayat ‘shall be deemed to be transferred to; and continued by
the' mi.uiicip&lity 80 revived;

(x) all appeals from the municipal area pending at the said date. before
the interim panchayat shall be disposed of as if the local area had been in-
- cluded in the municipal district when they Were filed; '

~ (x)) all prosecutions, suits and other legal proceedings from the municipal

area instituted or continued by or on behalf of or against the interim pan-

chayat and pending on the said date shall be continued by or on behalf of or ;

: agamst the mumclpahty so revived as if the municipal area had been included

_ &h} municipal “district when such prosecutions, suits and proceedings were in- |
stltuted, and any suit, prosecutlon or other legal proceeding instituted or con. .

. hnued by or against any member, officer or servant of the interim panchayat in
hm papaclty as such and pending on the said date, shall be continued by or

R aga;nst him as if such suit, prosecution or proceeding were mshtuted by or

against him in his oorrespondmg capacity under the Municipal Act; -

T ) ity the case of a mﬁmcipality 50 revived any proceeding commeénced under 45
fhs Mumcnpal ‘Act during its existence before the issue of the relevant noti- '
" 'fitation” i ‘respect of the affairs of the municipality or in respect of any
.member, officer or servant thereof which had not bBeen completed until the
issue of such notification, and any proceeding (including any legal procecdings) -
B iﬂiﬁh 66uld have bech instituted or pursued, had the municipality not ceased- 4
g 'ﬁo ﬂxist. m(ay be mst:tuted or contmued and comploted as if the muhiclpahty
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had not ceased to exist, or as the case may be, the member, officer or servant
had not ceased to be such member, officer or servant, and the period between
the date of the issue of the relevant notification and the said date shall be ex-
cluded in computing the period of limitation, if any;

* (xiif) in respect of the rea which is not included in the municipal ares
as aforesaid, if there be any assets and property belonging to the interim pan-
chayat, the same shall vest in the State Government to be utilised for the benefit
of the inhabitants of the area as the State Government thinks fit and any pro-
ceeding pertaining to the area and pending before the interim panchayat at
the said date and any other proceeding pertaining to the area instituted by or
against the interim panchayat and pending at the said .Jate shall be transferred
to, and disposed of by such authority as the State Govemment may by order
in wntmg specify; ) Sy

(xiv) any law other than the principal Act or any rule, or by-law, notifi-
cation or order issued under such law, which was applicable to and in force
in any local area immediately before the declaration of such local area as a

" pnagar or gram under a relevant notifivation shall be deemed never to have
ceased to apply to or to be in force in such local area merely by reason of
such declaration and shall be deemed to have always continued to apply and
to be in force in such local area, notwithstanding that no’ provision or in-
sufficient provision in that behalf was made in the principal Act;

(xv) anything done or any action taken under the orincipal Act and any
proceedhlg in connection therewith for which no specific provision has been
made in the foregoing clauses of this sectlon shall not be affected and, as
far as may be, shall be deemed to have been done or taken under the corres-
ponding provision of the Municipal Act. .

5. If any difficulty arises in giving effect to the provisions of sec- Removal of
tion 4, the State Government may, as occasion requires, by order do diffieulty,
anything which appears to ‘it to be necessary for the purpose of removmg the
difficulty.

-
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SCI-[EDULE
e ston. 9,

. Notifications issued under section 9 of the Gujgrat Panchayats Act, 1961.

Sr. . Numher and date of o By whom issued
No. the notification '

. C3

1. D.IL GPA. 2(5), dated the 17th August ~ Commissioner, Rajkot

1962. o Division. ’
2. D.IL GPA. 2(5), da.ted the 24t.h August —do— N
_ 1962, o '
3.  VP/DDD-Barods, dated the 22nd August. Commissioner, Baroda
1962. ¢ , 7 Division.
4 VP/DDD-Baroda, dated the 22nd August —do—
1962

b. VP[Notl /1, dated the 24th August. 1962. - Commissioner, Ahmeda-
bad Division.

6. VP[Noti 2 dat,eg the 2dth August 1962. —do—
7.  VP[Noti/3 dated the 24th August 1962. —do—
8.  VP/Noti/4, dated the 24th August 1962. —do—
9.  VP/Noti /5, dated the 24th Auguat. 1962. - e—do—
10.  VP/Notif6, dated the 24th August. 1962. . —do—
11.  VP/Noti[7, dated the 24th August 1962. —do—

12..  VP/Noti./8, dated the 24th August 1962, —do—

JRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD.





